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J 	)-UI- flJ 	4 b 

perused the Office note.ileard 

learned counsel for the Applicdt t.Learied 

Counel for the Applicant undertakes tL: 

renove the defects bir course of the day,. 

In vje.J of the undettakings, this U.A. 

registered and a number be given. 

e4ial) 
2. 	 31.12,QQ . 

Applicant has claLrneJ. Li1ab ie was 

engaged as Casual Labour 	iJe the 

R espondts jj Tel ecom I)eparti ei t of Gout. 

f Injia.It is his case that while tddg 
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steps to regu1aisG the 1eftaut Casual 

L&x)urers, the care of the App1icrit had riot 

received due consideration (of the Respondents) 

dl scrimin tori1y. 

It appears frwa Annexure-V4 dated 

15.10.2003 of the 0riinal Applicetion tht 

it has 4,tlrea3y been decided to regularise 

few left-out casual labourers.It appears tht 

out of 1437 Casual Liabourers identified only 

455 Casual Laboure are going to be regulised; 

for which their bie-eatas were called for 

(under Annoxure--4 dated 15.10.2003) to be 

furnished by 3, • 2003•Takig clue from this 

Mr.Akhaya 4xnar Lishra,1earied <urisel for 

the applicant states that expeditious 

steps are being taken to regularize 455 

Casual labourers by unjustly ignring the 

cases of the applicant ; who has placed on 

record few materials to substantiate his CSe 

as made out in this O1,A U/s.19 of the AT, 

Act, 1985. 	 9 

3• 	It is also the case of the 

ppiicit that he has represented to the 

uthorities for redressal of his,'9 rievince 

and that without  paying any heed to his case/ 

grievance, expeditious steps are being taken 

surreptitiously to regularise a few Casual 

labourers.TO state in nut-shell,gross mala fide 

have beea all eyed in this Case. 

4. 	In the afores$d prnises,wlthoUt 

waisting any time to exnirie this case, the 

sine is hereby disposed of reii.ring the * 

iesporideflts to exanine(and if recuired by 

nirio) the case of the Applicant herein 



(eveo by g iviiq 	rr1 j3 ezsoti1 1eriag wLh rriee 

to the records) before proceeding to regularise any 

of the left-out casual labourers.It is however made 

clear that without e ining (re-3xamining) the 

of the Applicant and intimating him the re1 it 

thereof,the Reondts should not give any fi1iy 

to the matter relating to, he reu1t.i 	c: 

ieftout CasUdi 1uDoUre1 

i c1 the 	c 	 Jj.V:t1U4 I1J 

directioris,this case is diosed of by grantij 

As 	
JYliberty to the Applicant to furnish details (iric1udin; 

s 	 / all details) as recuired in the letter dt.15.10 • O 3 

Ike about himself (to the Reondents) in order to 

/ 	 substantiate his case in shape of rere 	by 

09.)1.2004.end copies of this order to the 

aespon4.aents.alongwith copies of thts O.A. n1 free 

w 
I/ jiT.111~1 

copies of this order be given to learned cotml 

,earing for the p1icint and Mr.Anup 42mar 

learned Senior Stanjing Counsel for the Union of In1i. 

on whom a cey, of this O.A. has already been served. 
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